
CENTRAL ADMINISVRATIVE TRIBtJNAt 
ERNIM BENCH 

O.A.No.218 of 1994 

Friday this the 4th day of February, 1994 

CORAM 

The Hô&ble Mr,Justice Chettur Sankaran Nair,Vice Chairman 

The Honble Mr.P.V.Venkatakrjshnan, 2½drninistrative Member 

.K.Krishna Iixnar, 
Chief Train Examiner, 
Southern Railway, Paighat 
working as Safety Codnseller, 
Divisional Office, Paighat. 	 ...Applicant 

(By Advocate Mr.P.Sivan Piflal) 

Vs. 

tJnion of India through the 
General Manager, Soutlern 
Railw, Madras.30 

The Chief Personiel Officer, 
Southern Railway, Madras.. 	....Respondents 

(By Advocate Mrs &imati .Dandpani) 

ORDER 

CHETTUR SANKARAN NA2R( J), V C E CH AIRMAN. 

Applicant submits tith1s pay is liable 

to be steppd up to the level of the pay of his 

juniors janardhanafl, Kumar and Krishnan. 5tating 

so he has made Annexure.I representation and that 

is pending consideration before second respondent. 

We direct second respondent to consider Annexure. I 

represeñtaton on merits and pass appropriate orders 

within three months from today. We alert the 

respondents to adhere to t time schedule. 

2. 	With the aforesaid directions, we dispose 

of the alication. No co sts. 

Dated 4th ftbrqaFy, 1994. 

P. V.VENKATTKR ISHNAN 	CHETT UR SANKARAN NA IR ( J) 
ADM IN I sr RAT lyE MEMBER 	V ICE CHA1RM?N 
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